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duaw IJlStltu~ ot Medical Educa-
tion and Heaearch, Chandiiarh, for the 
year 19V2-73 tqgetber with the Audit 
Report; &.hereon, under sub-aection (4) 
of Itctiou 18 of the poJt.Graduate 
InlUtute ot l\4e4/.cal Education and 
R-.arcb, Chandi~arh, Act, 1986. 
[PlGcl!d in Libra'r1/. See No. LT-6886/ 
"74J. 
R'EVIEW AIID ANNUAL REPORT OF REHABI-
LITATION INDUSTRIES CORPOltATION LTD., 

CALCUTTA 

TID: DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKA-
T l\SW AMY) : I beg to lay on the 
"Tabi, a covy of the following papers 
(Hindi . and English versions) under 

6ub-section (1) of section 619A Of the 
Companies Act, 1956: 

(1) Review by the Government 
on the working of the Rehabi-
[itatian Industries Corpo~ation 

~tmited, Calcutta, for the year 
1972-73. 

,(2) Annual Report of the Rehabi-
lI!tatlon Industries Co~oratioD 

Limited, Calcutta, for the year 
.1972-78 along with the Audited 
AlIcounts and the comments of 
the Comptroller and Auditor 

Qeaeral thereon. [Placed in 
Libra7l/. See No. LT~7 /741. 

PAPEjIS UNDEJI EMPLOYEEs 8T4fE INSU-
RANCE ACT, 1948, ETC. 

Tm: 0EPt1TY MINISTER IN THE 
lrflmSTJW OF LABOUR· (SHRI 
BAWOVIND V;EaMA): I beg to lay 
on tlIe TAable-

(1) A copy of the Reviled Esti-
mates tor the y~ 1973-74 and 
Budget Eltlmates for the year 
19'14-75 (Hindi and En&lish ver-
sions) of the Employee.' state 
InlUrance CorpontioDII. under 
l!Iection 38 of the Employees' 
St'ate Imurance Act, 1948. 
[PIacBd in Libra1'1l. See No. 
l.oT-68B.8/741. 

«2) A list (Hindi and IlD&Uah ver-
.toni) of Industries In rupect 
of which DO erftr was t.Ied 
_ oenstitution of Joint Ifua-
.-n-t Coundll, UDCIer sub-

set.-tion (1) of section SA of the 
Industrial Disputes Act. 1947 
and sub-section (1) of sectiOD 
53A of the Bombay Industrial 
Relations Act, 1946 read with 
clause (c) (Ui) of tffe Proclama-
tion dated the 9th February, 
1974 il!sued by the 'President in 
relation to £he State of Guja-
rat. [Placed i" Libra71l. See 

No. LT-6889/74J. 

12.Z4 hfs. 
STATEMENT ON CONSTITUIONAL 
POSITION REGARDING SUPPLIr 
MENTARY DEMANDS FOR GRA-
NTS. POND!CHERRY FOR 1973-74 

MR. SP&AKER: Shri Chavan. 
8HRI SEZHIY AN (Kumbakonam): 

When I raised this issue on Monday, 
I made a specific request that In thII 
event of a prepared statement beIDI 
made to the HouSe by the Mlnilter, 
a copy of that be made available to 
me earlier. I had raised It on 23r' 
April. 19'14 and waited patiently. I 
wrote to you .. ,., 

MR. SP~KER: A copy will be 
made available to you. 

SHRI SEZHIYAN: It should be made 
a vailable earlier so that I could go 
through it. This is common ceurtesy. 
Why could this net be made available 
to me? 

MR. SPEAKER: He can read the 
statement now. 

THE MINlSTER OF FlNANCIl 
(SHRI YmHWANTRAO CHAVAN): 

Sir, on the 23rd April, 1974, 8hli. Era 
Sezhiyan raised the question regard-
ing non-passin, in time of the 
Supplementary Demands for Grants 
for 1973-'4 of the Union Territory 
of Pondicheriy. The point raised by 
the Hon'bIe Member which is· im-
portant had also been considered. 

AI I understand, Sir, the main ill8u-
es raised by the Hon'ble Member 
were: 

(I) The Supplementary Demands 
of Pondichen'y for It'18-'14, which h8d 
been presented to tile Union Territory 
ASlembly on tlle 18th ilardi, were not 


